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several of the shops run by the toddy
tappers’ socitties had been destroyed
Wow, after the issue of the proclama-
Won, as & part of the planned and de-
1.berate attempt to attack the Com-
munists and ther sympathisers the
remaining shops in that area have
also been demolished. (Interruption)

12.35 hwe.

WITHDRAWAL OF CERTAIN
MEMBERS FROM THE HOUSE
—contd.

Mr. Speaker: The hon. Member will
kindly resume his seat. One hon
Member raised a point and said that
those Members who had withdrawn
from the House were asked to go
away from the Lobby also But since
technically 1 did not suspend them, I
have no objection to their remaining
in the Lobby Let them continue to
sit 1n the Lobby and if they express
regret, I have no objection even to
their coming to the House

Shri Xodivan may continue

————
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Sari Kodiyan: The next day of the
announcement of the proclamation at
Malayattoor, five provision shops
were set on fire and even a poor cow
was burnt with kerosene oil

Mr. Speaker: A cow was burnt”
How does that arise out of these
demands®

Shri Kodiyan: This demand 1s for
increasing the strength of the police.
1 want to bring it to the notice of the
Government that they have not been
able to take effective steps to restore
law and order and attacks and assaults
on Communists and their sympathisers
are still going on. So, I want to
impress upon the Government that
they should take effective steps to
control the situation and to put down
anti-social activities, from whatever
source they may come Whether it
be by the Communists or the PS.P.
or the Congress or the so-called
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“Iberators”, 1 do not mind, but Gov-
ernment should put down these anti-
social activities with a firm hand.

Unless peace and tranquillity is
restored, how can we have free and
fair elections? Some peopl¢ who want
to keep up this tension do not want
to restore peace and normalcy in the
State because they hope that by keep-
ing up this tension, by creating com-
munal discord and communal clashes
they can utilize these developments in
their favour during the next elections.

So far as we are concerned, we are
prepared to condemn any excesses
that might be committed by our own
people, either the Communist party
members or their sympathisers. But
I would ask the hon. Members
opposite, those from the
party and also from the P.S.P, whe-
ther they are prepared to condemn the
excesses that might have been com-
mitted by their own people Let us
st together and discuss ways and
means to find out how fast peace and
order can be restored in that State
and this Sort of atrocities can be put
an end to ¢

in this connection. I would appeal
to the hon Minister to issue instrue~
*ions to the Kerala Government to
call a conference consistng of re-
presentatives of all the politieal
parties at all levels to discuss these
matters and to get the co-operation of
all the political parties in bringing
the situation to normalcy and to bring
peace and tranqu’llity in that State.

Then, we are often accused of inter~
ference with administration But
what do we find today® The people
of Kerala State want the elections to
be held m a free and fair manner.
But certain actions that are being
taken by the Government since the
1sgue of the proclamation have creat-

an impression in the public mind
that the administration of this State
138 not being carried on with that kind
of impartiality and fairmess that 1g
needed and is influenced and intey-
fered with by the Congress party and
the so-called “liberators”. At a pub-
lic meeting in Trivandrum on August
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3rd, Shri Mannath Padmanabhan, the
commander-in-chief of the liberation
movement, demanded the transier of
the Home Secretary, of the Inspector-
General of Police and some other offi
clals He accused them of being
Communists.

Mr. Speaker: 1 am atrmd, the hon.
Member 1s sperking on the proclama-
non

Shri Kodiyan: No, Sir The events
following the proclamation have
<reated an mmpression n the public
that this sort of interference 1s going
on there Also, an 1mpression 1s being
created in the people that the elec-
tions will not be held in a free and
fair manne: That 1s why 1 am talk
ng about this Such impressions
should not be created among the peo
ple Such actions should be avoided
1 know the fate of a poor Head Con-
stable, who arrested some Congress
men who were carrying deadly wea-
pons at Trichur, following the Pres:-
dential Proclamation He was sus
pended The DSP of the distriet
was transferred So such things do
happen Therefore, | earmestly appeal
to the Government

Mr Speaker On what demand 1s
he speaking®

Shrt Kodiyan: On the demand for
Police and also on the demand for
wlections

Mr Speaker. He wants to say that
¢lections <hould be free fasr and
mmpartal

Shri Kodiyan Yes, that 1s my point
‘Then, about the preparation of elec
toral rolls all parties have agreced for
a thorough revision of the clectoral
rolls That work has been staited
But because of this, there i1s evary
lhikelihood of the election being
next vear and 1t may go beyond the
Imit of six months of President’s
rule In that case, that 1s, if the elec-
tion 13 to be held after the 26th
January, 1960, the Constitutional safe-
guards for the Scheduled Castes to
have special representation in the
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legisiatures of the countsy will cease
10 operate and unless the Constilu-
tional safeguards are extended snd
the Constitution is suitably amended,
the Scheduled Castes people in
Kerala will ind no place in the State
Legislature Therefore, I take this
opportunity to appeal to the hon
Mimster and the Government to take
immediate stepe for smtably amend-
ing the Constitution so as to extend
this period of reservation that has
been guarantesd for the Scheduled
Castes

It 13 reported thal in the prepara-
tion of electoral rolls attempts are
being made by <ome quarters to enrol
people n two places simultaneously
A large number of people have mug-
rated from Kottayam District to
Malabar area and have settled down
there [ do not know their exact
number but it may be between three
to four lakhs It 1s reported that there
1s an attempt to enrol them both m
Malabar and in their original place in
Kottayam This 15 a matter that has
to be ver. carefully looked into

Befoie 1 tonclude 1 should again
appeal to the hon Minister that it 1s
the duty of the Central Government
to s~ce that law and order s com-
pletely and scrspulously mamntamned
and that a proper atmosphere for
holding fiee and fair elections in that
iIre 4 18 cre ated

L.astly 1 would suy one word about
the Haryans [ am verv much pained
to sce that Haryans are being singled
out In <ertain places for these attacks
In Chcngannur and Thiruvalla and m
other placvs even during the agitation
there have been attempts to single out
people with black complexion, that is,
dark-skinned people, thinking that
they would be Harijans and to beat
them Such cases are still continuing
m  thoss areas Several Harijan
houses have been demolished Several
Harmjans have been attacked Nt is a
pity that a set of the weaker sections
of the people who have been consti-
tutionally guaranteed special care and
sttention are bdeing subjected o this
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sort of atracities in Kerala. There-
fore, in the name of these poor Har-
1ans, 1 would make a special and
earnest appeal to the hon. Minister to
sce that these weaker gections of the
people, because of the sole reason that
they supported the former Kerala
Government and supported the Com-
munist Party, are not subjected to this
kind of discriminatory treatment and
this kind of brutal attacks

Shri Achar rose—

Mr. Spesker: Dr Menon 1 will
give an opportunity to hon Members
from Kerala firet

Dr. K. B. Menon (Badagara)-
Mr Speaker, Sir, I wish first to speak
on Demand No. I1t, dealing with elec-
tions Instead of moving a cut motion,
if  rules permutted 1 would have
moved an add motion of Rs 3 lakhs
In order to bring the allotment from
# 1 lakhs to Rs 18 lakhs that was
fFiven 1n the last election 1 am not
making this statement in a mood of
levity 1 make 1t in all seriousness
because the people of Kerala are con-
siderably perturbed over the tamper-
ing with of the electoral rolls by the
Communist Government When I
trIk of the people of Kerala, naturally
I am excluding the Commumists from
1 This feeling among the people
finds a 1eflection 1n the editorals of
4 number of papers in Kerala, Thev
demand o complete revision of the
vlectoral rolls Day before yesterday.,
I received a tulegram from the Editor
of Matrubhum, asking me to suggest
to the House that a mere correction 1s
not enough because the mistakes are
>0 numerous that a complete revizion
wt the rolls 16 neceseary

The perversions or the tampering
with the electoral rolls has come out
in a number of ways The Commu-
mst Party and the Communist Gov-
vrnment have inflated the electoral
rolls with the names of minors They
have inflated the electoral rolls with
the names of dead persons. They have
also inflated the electoral rolls with
the names of persons who are not in
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the villages. This has been substan-
tiated by the sample survey conduct-
ed by the Election Commission after
the last bye-election in Davikulam. I
know from my own experience that
1t has been done in my Parliamentary
constituency, but apart from it fn
constituencies like Kuthuperamba,
Manjer: Kondetty and in a8 number of
other constituencies in Malaber a
number of names of minors have been
included in the electoral rolls swelling
1t in some places by 20,000 and 30,000.
This needs a careful scrutiny. These
are mistakes of commission There
are mistakes of omission too. In the
voters’ forms, there is column 8 and
that column three in many cases has
not been filled up with the result that

Jpersons when they appear for voting

are likely to be disqualified A third
reason that may bhe adduced is that if
only corrections are made, it is very
difficult for an average man, who @
ignorant and illiterate and is also poor,
cannot pay 10 naye Paise for a form,
and fill this form and send it on to
the proper authorities We cannot
expect him to do that We have also
not the organisation to take care of
this kind of work Under these cir-
cumstances, if only a month is given
for the correction of the electoral
roll 1t may not be satisfactory

Apart from that, the announcemcent
of the publication of the list came on
9th August I know that the lists did
not get even to a few hands in some
uf the constituencies before the 20th.
I happened to meet day before yes-
terday Mr Kurukal, one of the Mem-
bers of the crstwhile Kerala Assembly
for the Muslim League. He told me
that 1n spite of earnest efforts Yo get
hold of a list, he could not do 1t until
the 24th of this month There are
only just a few days left I wish
more time Were given for corrections
to be made My submission to the
Election Commission and to the
House is, that if complete revision is
not possible, at least the time should
be extended by a month or a month
and a half So far for Elections.

Coming to Demand No. XV for
Police, I do not want to make a fresh
speech on the Proclamation. I do ndt
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and bull stories. I must say
am perfectly willing to prove
hilt that the inatances cited by
embers, not today only, but
e of the Communist Members
woman, about aggressions in a Church
have been completely disproved. I
have facts before me I have alsv
received telegrams and letters com-
plaining that the aggressions and
violences committed today are not by
the opposition parties, but by the
Communusts themselves We know
the reference that was made by the
Prime Mnister to the attack on
Mr Kurar Nambudiripad, brutal
attack, merciless attack on an old
respectable gentleman in Kerala That
attack was made by a gang of Com-
munists Even today's paper says that
there was violence in Travancorc n
connecttion with the correction of
voters’ hists 1 have no detailed infor-
mation about that If the Mimstes
has 1t, I request him to make the
mnformation available to the Members
1 am perfectly sure that the non-
Communist Kerala 15 just as non-
violent today as they were non-violent
before the struggle If any violenre
comes 1t 1« from the Communi<t
party For, the Communists m Kerala
fee} frustrated and their frustration
finds 1tz expression in the form of
violence
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With regard to Pohice, 1 do not
eppose the Demand [ have also 4
submussion to make s that connec-
tion That is, the whole guestion of
recruitment to the police must be
examined de novo 1 have reasons for
making that suggestion For, the
policy of the Communist party with
regard to Police was one of stenlising
the police, making them inactive to
some extent and meffective and sup-
plamenting the police force with their
own volunteer corps, the “Aggiprop”
The Communists were trying to
achieve this object in two ways First,
they bifurcated authority by creat-
ing two 1G s, one for Special and one
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for General They wanted to get 2d
of the permanent LG, who was made
Special and who was shunied aftes-
wards as Secretary of the Polive
Re-organisation Committee, The
General 1.G. of Police, their man by

by the Home Minister, the LG said
that the struggle, as and when launch~
ed, should be suppressed by force.
He ordered the firmgs Most of the
firings as I have said, were unpro-
voked, unnecessary, unwarranted and
avoidable That was one way

The othetr was, the Communist
purty has been trying to establish
contact with the police force This
contact they could establish only with
the help of the IG The contact was
tried to be established through intro-
ducing cultural programmes among
the police In the name of cultural
programme among the police, which
was inaugurated by the Law Minster,
Shri Krnishna lIyer, the members of
the party were let loose 1n these batta-
lions and i that way, the Communist
party was trymng to cstabhsh a kind
of hiewson with the pohice force 1 am
stating these facts to prove that there
has been considerable mfiltration n
th¢ police force and considerable
offorts made by them to nfluence the
police Therefore, the whole guestion
of recruitment must be examined de
noto 1 am not denying that .here
i no need for extra police It s
wignificant that when the suggestion
came before the South Zonal Com-
mittee that they should have a police
force for the South, Kerala slone
objected to 1t and kept away from it
If there 1s Zonal police, much of the

could be avoided
own experience that there was some
shortage of police during the
for, the village nakas were clossd and
there was no police avallable in te
villages to attend {0 routine work.
That may have to be supplamented.

3
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Whather thers sheuld be recruitment
1 the MSP. or S.AP. or whether
money should be invested in =
with the other Siates in the crea-
of a Zonal Police, which could
used, as and when necessary, by
State, or whether that money
should be wnvested in recruiting
regular police force which {s not
S.AP or MSP are subjects which
into and studied

TERE

B

That is my submission to the Minister

Shrt Warlor (Trichur). On Demand
No Xi—Rlectons—about infiation of
voters’ lists and other complaints, we
have also looked into the matter As
a matter of fact, from the Election
Commission, we got information that
there were certaln anomalous poss-
tions in the district of Kottayam. But,
the most recent voters' list was pre-
pared in the Trivandrum district 1
wish the House takes cognisance of
the fact that in the Trivandrum dis-
trict, the voters’ list was prepared in
1957-58, after the erstwhile Ministry
aad come into power There 18 abso-
lutely no room for suspicion that thert
was inflation In Kottayam, on the
contrary, the voters’ hst was prepar-
ed much earlier There are it
prepared from 1952 1858 onwards
which are not renewed In these.
there are nflations Particularly 1n
the Kottayam district, so much of
nugration 1s taking place Every now
and then, you will find that people
are migrating to the Malabar area
wspecially to the hilly side and com-
ing back after some ume Lioke this
1w s a floating population It 1.
impossible i1n that district to have a
fixed voters’ hst The Election Com-
missioner himself has found out this
and he has ordered that these lists
should be renewed Out of 114 con-
stituencies, 56 or so had new voters’
lists They have also been gone into
and the Election Commussioner has
1eported that out of 56 already made,
about 25 or 26 are not to be made
again But, if the parties also want,
they alsp can be renewed So, there
is no question of infiation in the
voters? lista Inflation was there
owing to the migration of population.

(Kerala)

especially from Kottayam Distriet,
and from no other district have such
complaints come. Complaints have
come only because the lists were old,
as old as 1982, 1953 and 1954, for
which 1 hope nobody will say that
the Communist Ministry 1s responsible

13 hrs.

Now, the whole question 1s about
the law and order situstion, how
peace and tranquillity can be main-
tained That has been clearly
explained, but there i1s apother ques-
tion also involved mn 1t The parties
which had been agitating for the
overthrow of the Ministry had only
one unifying factor, The only unify-
ing factor is anti-Communism, and
up to the eve of the elections, they
want this tension to be continued.
That 15 the only unifying factor, and
it they touch any other problem of
the people or of the adminstration,
they are sure to fall out and there
will not be this unity for the election
So, 1t is the strategy of the opposition
parties 10 keep up tension, and that
tension will unify them, and they
hope that they will have a victory
the next elections which, of course,
everybody 1s anticipating to result im
their own favour

Dr Menon said so much about dead
horses and beating of dead horses, but
he will remember that the Kerala
people weie intelligent enough in the
last elections to send a solitary P.S.P
Member to this augusy assembly
Why so®* Should he wreak vengeance
tor that”

Dr K B. Menon: They look to the
qualty

Shri Vasudevan Nair (Thiruvella)
Yes. yes

Shri Warlor: He is questiorung the
very mtelligence of the people

Shri Nagi Reddy (Anantapur):
And there 1s only one quality fer
PSP!

Shri Warler: I am not also golng
beat that dead horse, which was dead
and gone long before we were dand,
that 1s in 1086-07 iteelf.



5109 Demands

[Shr: Warnior)

The perty which was till new mn
power does not seek to have & victory
by manipulation of voters’ lsts and
other things because they are having
their own sure ground. If it 1s seen
mn the proper perspective, you will
understand and the House will also be
smpressed by the fact that the whole
thing was a fight of the privileged
olasses agawmnst the unpnivileged
classes, Why are the Hari)ans singled
out for attack, why are the toddy
shops singled out for smashing? Why
is it so? It 1s because they were solid-
1y standing behind the Government,
bebind, the Governmentof the Com-
munist Party They were made the tar-
godz primarily becsuse the object was
® demoralise the whole people At
Kadathil and other places, the enure
colony of Harijjans was smashed, and
those people were not checked then
It is an unfortunate thing that under
the Congress Party, the Communist
Party sympathisers and the Harpnans
had had to bear all these beatings,
under the Communist Ministry also,
the very thing happened, and now
under President's rule also beatings
are always the lot of the Harijans
and the backward commumties And
always Dr Menon and others will
glorify it and say that it had been a
very non-violent, peaceful, legitimate
and constitutional struggle in Kerala.

I know that in my own place near
the police station mn broad dayhght
murders were committed by these
people and they were not even appre-
hended at that ttme Only now the
police 15 taking some action

'va, we were charged with double
dealing, the Communist Ministry was
charged with not extending the same
equality for all people before the law
And one gentieman’s name was men-
tioned. The Communist Party con-
demned 1t outright in unmistakable
terms stating that it was not the
policy of the Party, nor the tactics of
the Party, to indulge in personal
aftacks and personal terrorism, and a
qechl oficer was employed or
appointed in that place to make inves-
tigations and apprehend the people
who had committed that crime
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On the other hand, I can cite innu-
merable instances of assault, maybe
not on so prominent people, who may
not be people who had given hospi-
tality to the venerable Prime Minister
in the good old days

1 do not want to charge that gentle-
man with anything or to say how
much locus stands that gentleman has
got apart from his position in the
Congress

Dr, K. B Menon: Quite a great deal.

Shri Wardor: But ! want to gues-
tion Dr Menon, and not only
Dr. Menon but all those who stand
by that gentleman That gentleman,
after dealing in huge amounts with
the Government, had to 1ssue an
insolvent petition before the court,
and for that he was not given suffi-
cieng protection by the erstwhile Gov-
€Mmment, and he wreaked vengeance
on that Government n thisx particular
manner

I do not stand foi beating anybdy.
1 do not stand for personal vendetta,
1 do not stand for personal terrorism
upon any person, however wild he 1s
but to bring all these matters tn this
dugyst assembly and make peoplc
understand thay things were very bad
Just as 1in the old days is wrong, 1
after all not a good political Aght, it
i hitting below the belt It my hon
friend, Dr Menon, had given all the
full details of the incldent, if he had
given a full picture of the person, 1
do not think anybodv will be misled
by all these things

This particular gentleman comes
from my constituency. He is a
neighbour of mine, he 1s not a neigh-
bour of Dr Menon Dr Menon is 20
miles away, if not more

Dr K B Menon: Twenty miles is
not too much of a distance

Shri Warlor: He is a neighbour of
mite I daily meet him It was his
business during the last four months
to stand before the hospital and take
charge of all the corpses in the hospl-
tal. whether they had resulted from
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murder, from assault, from drunken
grounds or anything else; any corpse
was good for him and he used to send
mnumerable telegrams to the Central
Ministry and to the Central head-
Quarters of the Congress Party t»
make people believe that he was the
old Congress leader, the faithful
doader (Interruption) I do not
yield to Dr Menon on this pomt
because I know the facts more than
Dr Menon

Mr. Speaker Enough has been said
en both sides Why should we not
sonfine ourselves to the Demands®

Shri Warlor: I submit that D
Menon had double chance in  this
affair whereas we did not have ths
shance

Mr Speaker Two hon Member~
have spoken Instead of one

Dr K B Menon Three

Shrt Warior 1 ao not mean to con
fnue in that strain I want only to
submut that more stringent and pro
per action must be taken to get peace
and tranguillity restored Otherwise
therc 1z no possibility of free and
fair elections that 1s my submission
¥ have much more to say but I do not
go into the political points involved 1n
) |

Apout the police, one simple fact 1s
this The dismissed MSP (Malabar
Special Police) to whom Dr Menon
referred had an association  when
they were under the Madras Govern-
ment and not under the Kerala Gov-
ernment Secondly, therr association
was patronised by none other than
Shrn K A Damodara Menon, an
erstwh le Member of the Lok Sabha
and erstwhile President of the KXPCC
" was according to the directive of
this Shri K A Damodara Menon that
the strike of the MSP  took place
end Rajajf's Ministry or some othrr
Madras Mimstry took action against
them and they were suspended The
wery same patron, the Congress
patron, spproached our Ministry and
out of consideration for the Congress
a8 well as for the dismissed men, the

Demands BHADRA 7, 1881 (SAKA)

jor Supplementary

Gronts (Kerala)
Ministry accepted his suggestion and
reinstated them  This was done not
now to suppress this particular strug-
gle It was done 1n 1957 and not
even 1n 1958 So, how can that be
brought in 1n a dubwous, circuttous
method? I cannot understand the
logic of 1t A thing done 1n 1957 1
also brought in to gam certain points
of argument here That i1s a very bad
wav of debating things

[13¢3

Dr K. B. Menon If I am allowed
tme I will oxplair it

Shri Warlor But the most import-
ant thing that I wish to bring to the
notice of this House and the Govern-
ment 15 the unfortunate position of
our State, formerly ‘Travancore-
Cochin and now Kerala, as rcgards
the Plan, and that comes under vari-
ous Demands like housing education
ete

Mr. Speaker We have fixed only
an hour and a half and the hon
Member has taken enough time

Shri Wardor: I will fimish n two
mainutes Unfortunately, the last
ume also, when the Second Plan was
discussed 1n 1ts final form and final
figures were settlcd we were not able
to get full representation 1n the
matter not owing to the Communist
Party coming into the Mnustry or
going out of i, it was not because of
the Commmunist Party, but because of
the internecmne quarrels in the then
existing party and Ministry Finally,
when the popular Mmistry came after
the elections, we were told that our
allotments had been cut down, and
we got only a few crores of rupees;
and 1t was not only this, but 1n not a
single case was priority given to
Kerala in the matter of foreign ex-
change Consequently, all our
schemes were held up All our
hydro electric schemes such as the
Sholayar river scheme, the Param-
bikulam niver scheme, and the Pamn-
alyar river scheme etc were held up
We had {0 meet the Central Water
and Power Commission and cringe
before them Shr Hatht knows
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about it. Al the Central Ministries
who are dealing with development
works know it. That wag the wun-
fortunate position them But it is
repeated this time also

So, I would humbly suggest, with-
out going into details that when the
fina]l allotments are made, and the
final priorities are drawn up, we
must get at least some representation
for all the three parties which were
represented 1n the Assembly, name-
ly the Communist Party, the Con-
gress Party, and it possible, the PSP
also. At least one representative
from each party may be taken as an
observer at the meetings of the Na-
tional Development Council and other
planning meetings That is my sub-
wmission. I have got only one or two
more points.

Mr. Speaker: The hon Member
wanted only a couple of minutes
more. Already, I have given him

three minutes more

Shri Warlor: 1f that 1s so, then !
would conclude with these observa-
tions.

Shri Vasudevan Nair: At the outset.
Jet me draw the attention of the
House

Shri D. C. Sharma (Gurdaspur)
Would you not give chance to non-
Kerala members?

Mr. Spesker: 1 thought that this
related only to Kerala

Shri Vasudevan Nair: Yes, 1t 18 onlv
relating to Kerala

Shri Aehar (Mangalore): 1 would
Tike to have a few minutes

Mr. Speaker: Is there any conflict
‘between Kerala and Mysore®

Shrj Achar: There would never be
1 have something to say on these Sup-
plementary Demands

Shri V. Racharan (Palghat): I also
want to speak
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Shri Jimachandran (Tellichery): 1
would also like to speak.

Shri Vasudevan Nair: At the ous-
set, let me draw the attention of the
House to certain developments tak-
ing place in the fleld of education. I
would request the hon Minister to
look into the situation existing at
Ppresent, as far us the teachers are
concerned. It is disturbing that after
the so-called liberation, nearly twe
hundred teachers in various schools
are transferred from one end of the
State to the other by the school
managers, because some of them re-
fused to co-operate with the manage-
ments in the school closure move-
ment This m e very important
matter You can understand the
dificulties of the low-paid teachers
who are transferved from one end of
the State to the other, and who have
to live on verv small salaries So, I
would request the hon Minister to
look into the matter and see that the
managements are at least persuaded
by the Governor and the administra-
tion not to resort to this kind of
tactics to intimidatc the teachers

I do not want to dilate very much
on Demand No XV regarding police
This money is needed for recruiting
some¢ more officers For example, 18
sub-inspectors arc  going to be re-
cruited, and some new battalions are
going to be organised I know that
Government will plead that more offi-
cers are needed and more men are
needed 1n the present situation, es-
pecially, because it is necessary
keep law and order and to bring
peace to the State If increasing the
number of officers and men will
achieve this objective, then 1 am im
agreement with Government But [
am afraid that merely by organising
two more battalions and by increas-
ing the number of sub-inspectors, the
situation in the State cannot be
brought under control

I would request Government o
see that the policy that is baing pue-
sued at present in the flold of polie
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is fundamentally snd basically chang-
ed. 1 am afraid there is a lot of in-
terference taking place in the police
administration from the side of the
Congresg leaders, the PSP  leaders
and those other leaders who claim
that they do mot belong to any par-
ticular party. For example, it was
stated by my hon. friend Shri Nara-
Yanankutty Menon last time that a
district superintendent of police, an
IPS man, was transferred within
twenty-four hours, on a complaint
lodged by an e¢x-Chief Minister of the
‘Travancore-Cochir State, Mr. Govinda
Menon.

My hon. friend Shri Warior refer-
red to an incident relating to  the
beating up of a Congress leader. If it
has happened, I am sorry for it. We
do not want anyone to be beaten up,
wh.ther he be a Congressman or a
Communist or a PSP man.

Shri Achar: Hus it happened? The
hon. Member says ‘If it has happen-
ed'. ¢

Shri Vasudevan Nair: Let not my
hon. friend disturb me. I have only a
few morc minutfes left. Besides, my
hon friend wanis to speak after I
finish. So, let him not take away my
time.

Dr. K. B. Mznon has stated that it
was done by communists. He should
at least respect the statements issued
by responsible leaders of the Com-
munist Party; responsible leaders and
committees of the Communist Party
have officially repudiated this allega-
tion. They said that they had noth-
ing to do with ii, and that they were
sorry for this incident. Even  after
that, my hon. friend Dr. K. B. Menon
is going on repeating the same old
tale.

My point is this. After this inci-
dent, an ex-Congress Chief Minister
issues a statement that an IPS officer,
not an ordinary constable or a sub-
inspector, but an IPS officer, in that
district did not take previous
measures. . ..

196 LSD--8.
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Mr. Speakor: Unfortunately, the
debate on the Supplementary De-
mands has developed itself mto a
second discussion on the Proclama-
tion.

Shri Vasudevan Nair: My point is
this. The Home Minister wants us to
vote for this Demand and give him
more money to increase the number
of officers and have more battalions,
so that the law and order situation
can be met successfully. My point is
that simply by increasingly the num-
ber of officers aind men, he cannot do
that. On the. other hand, he has to
resist certain tendencies that are
developing in the present administra-
tion in Kerala, We were accuseg so
much, as you know, Sir, that we were
interfering in the administration.

Mr. Speaker: The same thing is
now being said on the other side.

Shri Vasudevan Nair: And we had
repudiated it. Perhaps, this is demo-
cratic interference in administration,
because they are democrats while
we ar¢ not supposed to be de-
mocrats Even if it is a democratic
kind of interference, still, it is inter-
ference, and that should be stopped.
An cx-Congress Chief Minister issues
a statcment about a district superin-
tendent of police, and he is transfer-
red within twenty-four hours from
that place. And it is not only that,
but a special officer is appointed to
enquire into this particular incident.
May I ask the hon. Minister whether
this is the only incident that has hap-
prned in Kerala after the President’s
Proclamation? We have brought be-
fore him hundreds of cases where
people had been beaten up, where
women were raped and so on. My
hon. friend Dr. K. B. Menon does not
agree to all these things. He says
that these are all gtories built up by
the communists. I request Dr. K. B.
Menon to come with me, and I shall
take him to places, and I shall take
him to people, and I shall take him
to those families where those ygirls
are living, and I shall take him ts the
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doctors who had treated those girls
who were raped by these liberation
volunteers. But, now, he is in the
Parliament in Delhi, and he can make
such a statement. I request my hon.
friend Dr. X. B. Menon......

Mr. Speaker: I am afraid all that
would be relevant here is only this,
that if hon. Members have got any
charges or any complaints sagainst
particular police officers—because this
Demang relates to police—they may
communicate 1t to the Home Minister
This is not the way &n which we
should go into these things

Dr. K. B. Menon: I am perfectly
willing to accept the challenge, I am
perfectly wilhing to take my hon
friend also to places where com-

munists have raped and raped and
raped.
Mr. Speaker: 1 am exceedingly

sorry that each one accuses the other;
whether they be communists or PSP
people all of them are Malayalee
gentlemen. There is so much of mud
thrown upon themselves, whether it
is one way or the other Now, all
that chapter is over. If any hon.
Member finds that any police officer
has misbehaved, he may communicate
it to the Home Minister, and he will
be ready to make inquiries regarding
the matter Now, Government want
to strengthen the police administra-
tion. That is all that they want to
do by means of this Demand So far
as purifying it is concerned, it cannot
be done here, except by way of giving
instructions or giving informat:ion to
the hon. Minister.

Shrl Vasudevan Nair: My pomnt is
only this that there should be a
common standard for all, as far as the
police administration is concerned.

Mr. Speaker: Certainly.

@hr: Vasudevan Nair: I is a policy
question. That was why I said that
siraply if you increase the number of
people, things would not improve, and
the situation would not improve.
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Now, a special inquiry has been
instituted into a particular case. An
officer is appointed, But what have
they done with regard to hundreds
of other cases? My complaint is that
no suitable action was taken in many
cases, while 1n a particular case when
there 1s an allegation that a Congress
leader is attacked, they appoint =&
special officer and so on.

About the statement by my bon.
friend that all these attacks are
against his own people or agamst
peoplc who arc agamst us, 1 would
like to draw your attention to a
statement dated August 20 issued by &
very responstble leader of the Cong-
ress Party in Kerala He s Shri K. R.
Narayanan, ex-MLA. He 1s General
Secretary of one of the most power-
ful social organisations in Kerala, the
SNDP Yogam The Ezhavas are the
biggest community in Kerala and he is
the General Secretary of that Organi-
sation He 1 a Member of the Execu-
tive Committee of the Kerala Cong-
ress He was a member of the last
Assembly. This 18 what he says:

“But I should say it 1s unfortu-
nate that T still receive reports
about the continued occurrence of
these 1ncidents 1 rcceived a
‘phone message informing me that
Nilamperur Vasuy, a Communist
<svmpathiser, was attacked by some
Christians and was admitted in
the hospital with his hands and
legs broken Yesterday, [ went
to the Kottayam District Hospital
and saw Vasu Severe torture has
been mnflicted on him Vasu tol@
me that his father, mother and
sister were also attacked. I could
not get more information by going
to the scene of the incident. Evenr
now, I am getting fresh com-
plaints from places like Pathana-
puram, Mavelikkara, Pathanam-
thitta, Ankamali and Kuttanad
Ezhavas have got the freedom tor
join or not join the lberation
struggle. Few Ezhavas jointed the
struggle Some few opponed the
struggle Many kept themselves



$119 Demands

aloof by not jomning either side
A revengeful attitude and an
attempt to geek vengeasnce towards
those who opposed the struggle
and those who did not join 1t 18
highly regrettable

“I appeal to the leaders of the
various communities, the political
parties and the Government to
prevent this and maintain com-
munal accord and harmony *

1322 hrs
{Mr DrruTy-SPEAKER 1n the Chair)]

Shrl V Eacharan Which news-
paper 13 he quoting from?
Shri Vasudevan Nair This 1s a

newspaper report from Kerala trans-
lated into English

Shrt V Eacharan
paper?

Which news-

Shr: Vasudevan Nalr I can hand
over the newspaper to him or can
place 1t on the Table

Mr Deputy-Speaker He wanted

to know the name¢ of the newspaper

Shri Vasudevan Nalr- This appear
ed 1n Kerala Kaumudi He knows
about that newspaper

Now Shri Naravanan is a very res
ponstbic leader of the Congress

Shri Jinachandran Is ;. not a Com-
munist paper?

Shrl Vasudevan Nair I do not
know how 1n the face of such state
ments even by Congress leaders, his
own new frends, Dr K B Menon
could sav that all the attacks are
from the side of the Communists
that poor Congressmen PSP followers
and others arc being attacked by
Communists

Dr. K. B Menon- Here 1s a cutung
which says—it 13 not a Congress
paper 1t is Dmamam—that 44 attacks
by Communists have taken place since
the Proclamstion

Shri Vasadevan Nair: Dr K B
Menon has had his zav, at the time of
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the discussion of the Resolution
regarding the Proclamation and just
now before me So he will allow me
to continue

My only request to my hon friend,
Dr K B Menon, is that he should not
be so blind towards anti-Communism
He should not be so partial towards
anti-Communism He has tried to
justify the position taken up by snme
leaders 1n Kerala They are giving
the leadership for such kinds of acti-
vities I would like to know from ‘he
Minister what practical steps are
bheing taken against newspapers and
against responsible leaders who are
really openlv nciting this kind of
violence I do not know whether the
hon Minister knows that come of the
newspapers are everyday devoting
certain columns to certain officers
Concerning a particular officer, the
DIG of Police a story 1s given and 1t
1s said that he 1s a pro-Communi.t
and should be removed from that
position Then mention i§ made about
the Home Secretary ‘He is a pro-
Communist and he has to be removed
from that position’ This 1s continu
mg for several days These news-
papers are giving names I am sorrv
that thesze newspaper reporis are
perhaps giving leaderchin to the Gow-
ernment The newspapers can write
anvthing thev like but the Govern-
ment begins to act on the basis of
thove reports The Home Secretarv
1s trans<ferred and put as Secretarv
PWD the next day If this sort of
things appear in the newsopapers 4nu
it the leaders make these kind of
speeches and the present Govern
ment acts accordinglv, T am afraid
18 not taking up a correct path The
Government 12 very much nfluenced
bv the leaders Congress leaders and
PSP leaders I know that even the
Governor 1s being threatened bv the
leaders of the Opposition m Kerala

Dr K B Menen: Oh no

Shri Vasudevan Nalr: saying
that he 18 a weak man and he should
be removed I do not know whether
he 1s succumbing to that pressure The
Central Government have a duty to
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see that the present Government there
does not take sides like that, that it
does not employ double standards, ana

that the people are protected from
atiack

Shri Jinachandran: On Demand No
11, 1 have to say that the electora:
rolls must be revised In my own
constituency, thousands of young
children aged 10 or so are includea
mn the voters' list because thev belong
to the famulies of Communist svmpa-
thisers Similarly, hundreds and
hundreds of people have been el'mi-
nated because they are non-Commu
nists So the whole electoral rolis
must be revised Otherwise we wii
not be able to have fair elections 1f
you want to have fair elections, the
only way 1s to prepare completely new
electoral rolls

I want to say another thing, that 1
about the police My Communis.
friends have said that so many
atrocities have taken place m Kerala
Of course, that 1s always their tactics
Those who know about Communism
and Communist tactics know very well
that these kind of stories are their
main weapon In Kerala, even men
like Shry Kurur Neelakantan
Namboadiripad, an old veteran who
belongs to the Gandhian ideology.
were brutally attacked and severelv
besten, and are in hospital Shn
Warnor who spoke earlier was saving
that Shm Namboodiripad belonged to
the rowdy or vagabond set

Shri Eodiyan. He has not ment:on
ed that

Shri Jinachandran: Probably he
<aid something to that effect

Shri Kodiyan: No, no

Shri Jinachandran: Anyhow, accora-
ing to the Communists, even a Nam-
boodinpad s not a respectable man
I do not know whom they will ron-
gider respectable

Shri Kodiyan: Does the hon Mom-
ber know that the Trichur District
Communist Party issued s statement
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condemning this assault and assuring
Government that the Communist
Party would help in bringing the cu.
prits to book?

Shri Jinachandran: The Communist
Party Secretary bhimself produced the
culprits before the police

Shri Warior: That is the way to
help

Shri Jinachandran: That 1s the way
to help' (Interruptions) You ask
people to commit crimes and then
come out with such statement. to
make people behieve that you are
innocent  (Interruptions)

Mr Depaty-Speaker: If the hon
Member addresses the Chair, he will
have no difficulty

Shri Jinachandran: Like that,
hundreds and hundreds of incidents
have taken ptace and people were
brutally murdered also After the
President’s Proclamation, at least half
a dozen people have been killed and
dozens and dozens were stabbid
severely and they are in a precarious
condition tn hospital This hae he
come a common thing, even after Jhe
President’s Proclamation It has be
come a common thing in the whole of
Kerala that non-Communistc are at-
tacked, whether thev are Congress-
men or PSP or Muslim League pcop »
Whoever it may be he who does not
«wit the Communist ideology 1s severe-
lv beaten and severelv attacked That
1s the case even today

80 I astk the Home Minuter to aee
that justice prevails in Kerala

Shr1 Kodivan was speaking about
no svmpathy being shown towards the
Raryjans

Of course, he 15 a Harijan, I do not
deny it

Shri Kodiyan: How can you dany
that*
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il Jivachandran: He said that
Congressmen were severely attacking
the Harijans. It is all part of their
propaganda teo win over the - poor
Harijans. It is a new method; it is
one of their tricks.

Shri Kodiyan: They are asalready
with us.

Shri Jinachandran: No, Sir; that
has been proved.

Mr Deputy-Speaker: Let that not
be decided here

Shri Jinachandran: It will be prov-
ed in the coming election.

About Demand No. 25, Harijan
Welfare, Tribal Welfare and other
things 1 would like to draw the atten-
tion of the Home Minister to this A
few lakhs of rupces have been pro-
vided for the improvement of a few
colonisation schemes in Kerala. Most
of the money actually went to party
funds and not to the poor Harijans.
Thousands and thousands of rupees
were drawn from the Treasury The
money was intended to build houses
for the poor people but the money
was utilised just in the name of agri-
culture They thought that they can
cheat Government by that. If 1t s
shown as money spent for buildings,
then something must be shown But,
1If 1t 1s agriculture, 1t means that
they can just write the accounts and
put the money in their pockets.

In my own place there 1s a Com-
munist paper called Desabhiman:.
The editor of the paper, one Mr,
Indrachudan goes to the Treasury
office cvery time money s drawn.
There @+ a rumour that a major por-
tion of the money went to the Desa-
bhtmani tunds. This is the way they
show sympathy to the Harijans Even
the money allotted to the poor tribal
people was not going to them but
was going to party funds

So 1 would request the hon. Home
Minister to make a thorough enquiry
into this At least the poor Hari-
jans must get whatever they deserve.

With these words I support the
Dessnds.

upplementary  grag
Grants (Kerala)

Sbrl Achar: Mr. Deputy-Speaker,
Sir, without in any way entering into
the controversy, 1 would like to make
only a few submissions to the Home
Minister from the point of view of a
linguistic minority in this Xerala
State

Hon. Members of this House may
remember of that area north of
Chandragiri river, the old Kasergod
taluk. There 1s a linguistic minority
there Even my hon. friend, Shri
A K. Gopslan, during the elections,
had made a statement that this aree
should go mnto Karnataka State. 1
am not going into that question at all
today. The main problem is there, of
course. But this 1s not the time for
that and 1 am not gomg to say any-
thing on that question today. 1 am
only dealing with a few problems
which are connected with elections as
well as the Demand relating to educa-
tion

Firstly, I would like to submit 1o
the Home Mimister and also to the
Law Minister—he is not here—and to
the Government as a whole, that
these people there, whose language is
Kannada, are suffering a good deal
on account of the fact that the notifi-
cations, notices and every other publi-
cation 1s made m Malayalam and not
in Kannada. I represented this fact 4o
the Home Minister. 1 also wrote to
the Minonity Officer =at Allahabad.
After some months I got the reply
that they are addressing the Kerala
State. After several months—not
several months but mare than a year
and a half or two-—the reply was
that these matters are being consider-
ed They also say that these notifica-
tions etc, bills and other matters will
be published in Kannada also and
that the people would not be put to
any inconvenience. But in spite of
these assurances these things are not
implemented.

1 am pressing this aspect of the
question today because the electsons
are coming. Even the primary thing,
the electoral rolls are not published
in Kannada. What are these people
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th do? They do not know Malaya-
lam. I will not deal with it for long.
T asked only for 8§ minutes. I want
the Home Minister to attend to this.
These people ere suffering. I am
getting letters after letters. I wrote
to the Minority Officer and I got a
reply that it is belng conmdered. But,
28 a matter of fact, nothing is impie-
mented. So I submit that it 1s a very
important matter with regard to the
coming elections.

I expect, if not within a short
period, at least within a reasonabie
period, this area will go into the Kar-
nataka State. But that is a bigger
problem. As I said, it is not so easy
to have thz matter settled in spite
of the fact that all parties are agreed
that that area is Kannada area. In
fact, during elections every party says:
You must go to the Mysore State. In
spite of all these facts, when the
actual matter is taken up the Qques-
tion becomes different.

Now these people are suffering. 1
fear this bigger problem may take
more time. But why should these

le suffer especially when there
ave been assurances by the leaders,
by the Home Ministry and from every-
body that the rights of the minorities,
the linguistic minorities, would be
protected?

What is happening now? I toured
the entire area of the Kasergod taluk,
only 8 months ago. In every place
they say the same thing. Even a peon
of the Taluk office is brought from
{erala knowing only Malayalam.
You can understand the difficulty of
our Kannada ryots going to the Taluk
office. Even to talk to ordinary lower
officials, the menials—I am sorry I
should not have used that word—who
have come from Kerala, is difficult.
People knowing Kannada are not em-
ployed

1 have already referred to the no-
tifications and other things. Especial-
1y, as thir elections are coming, I
would request the Home Minister to
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look into this aspect of the qQuestion
and see that notifications and electo-
ral rolls and all these things are
published not only in Malayalam but
in Kannada also.

On the Demand relating to Educa~
tion also, I would like to make a few
observations for the sympathetic con-
sideration of the Government and the
hon. Home Minister. Of course, I
need not quote statistics; it is an
admitted fact. More than 90 per cent
of the schoois are Kannada schools.
The medium of instruction is Kan-
nada; the teachers are Kannadis. But,
unfortunately all the Inspectors that
are posted to this area—almost all of
them-~do not know Kannada. Pre-
viously, at least there were some peo-
ple who knew Kannada. I can under-
stand the position of the Education
Department. But I would urge that
at least this matter should be looked
into.

The District Educational Officer is
a person who does not know Kannada.
Let alone other departments such as
the Revenue Department. At least
in the Education Department, should
there not be persons who know Kan-
nada? 1 can understand the difficul-
ty if there are no officers knowing
Kannada. 1 can sympathize with the
Kerala Government then. 1 do not
wan: to press things which are not
practical.  But there are persons who
know Kannada and who are qualified
to be District Educational Officers.
When we are dealing with the
Demand for Education, this appeals
to me more than anything else.

As 1 said, more than 90 per cent
of the schools are Kannada schools;
the medium of instruction is Kan-
nada. In such circumstances is it
proper to post Malayalam Officers? I
would submit that the hon. Minister
should make it 2 point to see to it
and immediately to remedy the situa.
tion.

Before 1 sit down I would like to
say one or two words about the Con-



$537 Demands

gress leader about whom many
things were mentioned. Shri Menon
also mentioned something about him.
I was very sorry when I heard Shri
Vasudevan Nair say ‘f he was
attacked’. He admitted that his own
Party has issued a statement condemn-
ing it. That shows the attitude and
mentality. He knows the things. The
poor old gentleman was attacked.
Whether a communist attacked him
or not is a controversial matter. One
of the Members has said that he
comes from his own constituency. 1
am only stating this becausc 1 happen
o know Shri Namboodiripad and my
sympathy goes for him. More than
35 years ago, I had the privilege of
having him as my guest. He was, I
‘was told, the President of the Dis-
trict Congress Committee—a venerable
old man, an old Congress worker
and a fighter for freedom After all
it is a matter for the courts to decide;
we cannot say whether the communist
attacked him or not. But, that he has
been attacked and he is in the hospital
is ccrtain Whether he was sending
telgerams and all that is immaterial,
but to say. ‘if he was attacked’ etc.,
only shows the attitude of our Com-
mumist friends. 1 would appeal to
my friends not to take these things
in such a light-hearted manner. Let
us a! least express our sympathy for
him.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Deputy-Speaker, this is a debate
on the Suppiemcntary Demands for
the Kerala administration. It  has
been turned into 8  supplementary
debste on the Proclamation as also on
the pre-Proclamation conditions. You
were right in pointing out that the
matters which were relevant so far
as the Proclamation was concerned.
that is, the conditions before the
jssue of the Proclamation, need not
have been brought in at this stage.
All the same, a number of hon. Mem-
Yers have made certain suggestions
and it is my duty to point out what
the present position is.

In the first place, 1 should like to
submit that after the Proclamation
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we were trying our best to see that
normal conditions were established as
early as possible. Our efforts can
only succeed it the leaders of all the
political parties co-operate with us in
restoring that condition. That can be
done only by a restrained approach
to the whole problem. I would,
therefore, appeal to the hon. Members
to sce that any complaints or grie-
vances that they place before this
House or before the public have some
basis or foundation. If something is
said merely on the basig of rumours
or allegations, it is likely to harm the
situation as such allegations will not
have the effect of quietening the situa-
tion of law and order. 1 was highly
distressed when allegations after alle-
gations were made that a number af
rapes had been committed. This ks
the most serious and reprchensible
matter. If any hon. Member has in-
formation about the commission ef
any such offence I would request him
to place it at the disposal of the law
and order authorities or the magis-
trate. If he considers it necessary,
after having checked the matter, let
him forward that information to me
and I shall have the matter fully
examined and looked into. But if such
statements are made in an extra-
vagant manner, it is difficult to keep
law and order in a proper conditiom
and it has a very bad effect, a demo-
ralising effect on the people and
thev are likely to believe that such
allegations are true when, in fnet,
they may not be true. So, I am
appealing to all the hon. Members,
especially from Kerala, to see to it
that they help the authorities so far
as the maintenance of law and order
is concerned and they can do this
either by giving such instances to wus
or to the proper authorities for a
full enquiry. That is my request
to the hon. Members because we are
interested in seeing that the condi-
tions come down to normalcy as early
as possible.

During the debate on the Kerala
Proclamation, it was pointed out how
there¢ was an atmosphere of distrust
and bitterness everywhere. That has
got to be removed. The walls of aBt
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such mistrust have to be complietely
demolished. Therefore, I am appeal-
ing to all the han. Members to help
the authorities and the administra-
tion in keeping conditions of law and
order in a proper way.

So far as the law and order situa-
tion is concerned, may I point out
that things are fast returning to nor-
malcy. Instructions have been issued
to the police that they should remamn
vigilant so that the normal conditions
can be restored as quickly as possible.
I am happy to inform the House that
normal conditiong are being restored
very quickly, more quickly than we
had imagined, in almost all the places
If it is found that there are any
violations of law or there are pre-
parations for disturbing the conditions
of law and order, then immediately
strong action is being taken against
them. Special emergency police
parties have been posted particularly
in wvulnerable places and precau-
tionary patrolling 1s being carried out
everywhere. We are anxious that
normal conditions should be com-
pletely restored in urban and even
dustant rural areas as early as possi-
ble. Therefore. 1 assure the House
that we are taking all possible steps
and full instructions have been given
to the police and the other parties to
keep a vigilant eye upon the situa-
tion in all the places The State
Administration is taking all the neces-
sary steps, impartially and firmly and
the situation is very much under con-
trol. 1 need not quote the various
cases that have been filed or disposed
of and we are trying our best to see
that in all the cases of complaints,
investigations are proceeded with as
early and expeditiously as possible
and the situation is fast returning to
normal. During the last few days
there have been only stray, isolated
individual instances as against pre-
vious conditions when there were at-
tempts at organising certain forms of
agitation. The State Government has
taken all the necessary steps includ-
ing apprehension under the preven-
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tive sections of the Criminal Prooe-
dure Code, promulgation of order
under Section 144 and also other pre-
ventive measures. The State QGov-
ernment is confident that the situation
is entirely under control. Then, 30
far as the law and order situation is
concerned, 1 will again appeal to the
hon. Members to help the Govern®
ment 1n establishing law and order
and in introducing normalcy of condi-
tions It 1s absolutely essential,
especially when after 8 few months
we are going to have free and impar-
tial elections.

This takes me to the next ques-
tion of elections. Normally certain
steps are¢ taken even though the
elections are not in sight In  this
particular case, the Election Com-
mission had to take certain normal
steps even before the  Proclamation
was 1ssued because certain complaints
had been received that there was an
unusually large increase in the total
number of cnrolled voters in several
constituencies for which no satisfac-
toryv cxplanation could be found
That was thc complaint received long
before the Proclamation Thereforc,
it was decided by the Election Com-
mission (o have the electoral rolls
properly scrutinised and checked—I
am pointing out the pre-Proclamation
conditions. In accordance with &
directive 1ssued by the Election Com-
mission the ralls of 56 constituencies
out of a total of 114 were intensively
revised and reprinted, and the work
of remaining 58 constituencies had still
to be done In the meanwhile, when
the Chief Election Commussioner had
recently gone to Kerala a number of
members belonging to different politi-
cal parties met him, and it was
pointed out by large number of them
that all the rolls in all the consti-
tuencies were unsatisfactory and they
should be thoroughly revised, He
had called a conference on 10th
August of all the representatives of
various political parties, and at this
conference this particular view was
expressed by the majority of the
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persons who were present there. This
was suggested, Sir, especially by the
representatives of the Congress, the
PSP, and the Muslim League. They
urged that an intensive revision of
all the remaining 58 rolls, even it it
led to a slight delay in holding the
general elections, should be made as
early ag possible. The representative
of the Communist Party was also of
the view that all the rolls should be
properly revised to the extent practi-
cable. After this conference the Com-
munist Party made a written rep-
resentation also to the Commission
stating—this may be noted-—that in
view of the allegations made and in
order that the electoral rolls may be
made up-to-date in all the constituen-
cies before the election, intensive
enumeration should be completed in
all the 114 constituencies. That means,
according to the wishes of all the
parties, the whole work should be
redone, should be properly done be-
fore the elections are held. This was
the view expressed, and the Chief
Election Commissioner has taken a
note of this. He is carrying on this
work to the extent possible. After the
whole thing has been properly done
then, naturally the eclections could be
held.

The Government are anxious that
elections are held as early as possi-
ble. All the same, in view of the
unanimous desire expressed by all the
political parties that there ought to be
a complete check-up of all the elec-
toral rolls i1n all the 114 constituen-
cies. that work has got to be done.
It 1s likely to take some more time,
but it s worthwhile doing it I am
here to point out that the Chief
Election Commissioner is fully aware
of the nced as also of the views ex-
pressed by the various political
parties in this connection, and the
work has started in right earnest in
all the places. This is a very stupend-
ous piece of work and that has to be
done as impartially and as completely
as possible. For this reason, Sir, 1
would assure the House that - the
Chiet Election Commissioner will do
all that Is possible to see that the
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electoral rolls are-proper, accurate
and have been fully and adequately
attended to. Therefore we will fol-
low a time-table so far as holding of
electiong is concerned. This i8 a
point, Sir, which has been referred
to by a number of hon Members,
and that is the reason why I have
dealt with it at some great length.

Certain other points or grievances
were placed before the House by cer-
tain hon. Members. A point wsas
made out that the present adminis-
tration was anxious to abolish reser-
vation in services for Backward
Classes. So far as that is concerned,
my information is that fhere was @
committce, Administrative Enquiry
Committee, appointed by the former
Communist Government under the-
chairmanship of the then Chief Minis-
ter of Kerala State. They submitted
a report. 1 understand that one of
the points that they had made out
was that the backwardness should
have a relation to economic conditions
and not to the birth in a particular
family or to the membership of a
particular community. That question
has naturally to be considered in all
1ts aspects and, as the House is aware,
the Government of India are also at
it. The Government of India bave:
to consider that question in the larger
contex: 1n view of the importance of
that subject. But here, Sir, 1 might
assure the House that no proposal to
abolish reservation in services for
backward classes has been at present
before the administration.

Then, something was said about
police officers, that after the Presi-
dent’s Proclamation certain police
officers were demoted. That was a
point which was made out by one
hon. Member. What happened was
this. Three posts were created
specially for emergency by the former
Communist Government. These posts,
naturally, after the President’s Pro-
clamation had to be retrenched. When
they were retrenched, naturally three
junior Deputy Superintendents af
Police had to be reverted. Therefors,
you will find that what has been done-
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has been perfectly regular. When
certain new posts were created cer-
tain officers got promotion. When
those posts had to be abolished, a
reversion had to take place and,
therefore, three junior Deputy
Superintendents of Police had to be
reverted, and there is nothing wrong
in all these cases. May 1 point out
that we are looking at it only from
the question of efficiency of adminis-
tration and from that of maintenance
.of perfect law and order in the State
.0f Kerela. Therefore, there is no
substance in the contention that these
people were demoted or reverted only
on account of certain extraneous cir-
cumstances.

May I also point out that so far as
elections are concerned, certain
details have been given by the Elec-
tion Commission. That would show
‘that full work has been going on at
all the centres, at all the villages,
at all the tehsils, and a special officer
‘has been sent for the purpose of
seeing to it that the electoral rolls
are prepared properly and, secondly,
the elections are held as early as pos-
sible.

Something was gaid about irriga-
tion. A contention was put forward
that in respect of irrigation the whole
amount was not spent. The first con-
tention was that the full amount had
not been given to Keralaa. May 1
point out what the exact position in
this respect is? The total allotment
under the Second Five Year Plan for
irrigation was Rs, 237 lakhs excluding
the cost of establishment—Rs. 280
lakhs were available for irrigation
works. Rs. 87 lakhs have been spen*
till the end of the third year and in
the current year’s Budget Rs. 76
1akhs have been provided. I am told
that this entire allotment will be fully
spent during this year. The Irriga-
tion Department has decided early
this year to expedite the execution of
works. Thus you will find that even
on this point whatever has been allot-
ted has been spent, and so far as this
year Is concerned the full - amount
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that has been budgeted will be, it is
expected, spent in the course of this
year.

Then, my hon. friend, Shri Menon,
made a very astounding suggestion.
His suggestion was that the election
cost should be met entirely by the
Centre because they have taken it
over. I would not like to go into
that question. I would only invite
the hon. Member's attention to what
the Governor himself has said and
what ultimately has been held by
this House and the other, viz., that
the Proclamation had to be issued and
the President had to interveme on
account of certain acts and omissions
of the Communist Ministry themsel-
ves. It was only under these circums-
tances that as an inevitable step we
had to come nto the picture. We did
not want it at all; it was open to
them to have run out the full five-
year period, but on account of various
acts. which 1 am not going to refer
to now because this is not the time
for it, it was inevitable. If at all
any persons or parties are responsible
for the President’s Proclamation and
for the general elections, it is the
Communist Party.

1¢ hrs,

Shri Achar: I think they should
pay it.

Shri Datar: Had there been any
such provision, they would have been
compelled to pay. So, such sugges-
tions cannot come especially from a
party which has been held responsi-
ble for all that has happened in the
Kerala State. I would not make any
further reference to this. (Interrup-
tions.)

My hon. friend made a suggestion
that inasmuch as elections were not
likely to be held before 26th January,
1860, if they are held after the ten-
year period mentioned in the Consti-
tution is over, some arrangement has
to be made about the reservation of
seats for Han'‘ans and tribals. That
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is a_very large question. It is true
that"that question has to be considered
as expeditiously as possible. It is not
unhkely that the elections may be
held beyond 26th January, 1960. The
Government of India are fully seized
of this matter and they will take pro-
per decision at a proper time

Lastly, I come to the question
raised by Shri Achar which had a
reference to Kasargod So far as the
general questions are concerned, 1
cannot deal with them here, because
we are only considering the supple-
mentary demands here. He sugges-
ted that when general elections are
held, all proper steps should be taken
for the publication of the electoral
rolls in the language largely under-
stood there, viz Kannada, and that
certain other steps should be taken
for the pnroose of making it possible
for the people there to know what 1s
being done in respect of the elections
Under the State Reorganisation Act,
the Government of India have appoin-
ted a special Commissioner for
Linguistic Minorities I do not know
whether such complaints have been
referred to him

Shri Achar: I mentioned that fact

Shri Datar: You did not say about
the Linguistic Minonties Commus-
sioner It would be within the pur-
view of this officer to look into all
such cases, especiallv if the mnor-
ties feel that their interests have not
been properly safeguarded

In this connection, may I 1nvite
attention to the circular issued bv
the Government of India in 1956,
pointing out the various steps that
should be implemented by the State
Governments and others n respect of
the reasonable rights of the hinguistic
minorities regarding schools, educa-
tion, etc. A number of points have
been mentioned there Only recently,
it 1 am not mistaken, a conference
was held either at Madras or some-
where else where the Commssioner
for Linguistic Minorities had gone
The representatives of the four Gov-
emments met there and I understand
they reached certain definite conclu-

Grents (Kerala)

sions by agreement. 1 suggest the
hon. Member might take up the mat-
ter with the Commissioner for Lin-
guistic Minorities So far as the
elections are concerned, whatever
he has stated here will be brought to
the notice of the Election Commis-
sioner for such action as he thinks
proper in this respect. There are cer-
tain precedents where in respect of
bilingual areas, the electoral rolls are
published in both the languages and
certain other steps are taken. We
can leave this question quite safely to
the Election Commusison to see to it
that proper steps are taken for the
purpose of enabling the people to
know what is being done regarding
the elections.

In respect of the larger question
about education, etc., I am afraid ft
1s not within the purview of this
supplementary demand, because this
supplementary demand about educa-
tion that has been asked for is only
in respect of certain colleges—medi-
cal college, egineering college, etc So,
there is no scope for a general debate
on education under this supplemen-
tary demand I, for example, there
are certain things which can be done
for the purpose of linguistic minori-
ties, [ am quite confident that the
State administration—either the Pre-
sident’s administration or the State
Government after the elections—will
surely take all these circumstances
into account.

Dr. K. B. Menon: Will it be possi-
ble to extend the time for correction
of electoral rolls a little more?

Shri Datar: That will also be con-
veyed to him

Mr. Deputy-Speaker: 1 will now
put cut motions 1. 3 and 4 moved
urrder these heads

The cut motions were put and nega-
tived.
Mr. Deputy-Speaker: The question

18*

“That the respective supple-
mentary sums net exceeding the



x Demandy AUGUST 29, 1058  for Supplemeniery s138
137 Grants (Kerals)
[Mr. Deputy Spesker]
amounts shown in the third
column of the Order Paper in

Damand No, XXV-—MIsCELLANROUS
DIPARTMENTS

of Demands Nos. XI, XV,
XV, XXV, XXXIV, XXXVII
and XLIV be granted to the
President out of the Consohidated
Fund of the State of Kerala to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1980, in respect of the correspond-
ing heads of Demands entered in

“That a supplementary sum not
exceeding Rs 100 be granted
to the President out of the Con-
sohdated Fund of the State of
Kerala to defray the charges
which w1 | come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Miscellaneous Departments’.”

the second column thereof”
n e DeMAND No  XXX1V-—CONSTRUCTION

oF IRRIGATION, NAVICATION, EMBANK-
MENT AND DRAINAGE WORKS (NON--
COMMERCIAL)

The motion was adopted.

[The motions for Demands for Sup- §
plementary Grants which were adop-
ted by the Lok Sabha are reproduced
below—Ed )

“That a supp'ementary sum not
exceeding Re 42,300 be granted

Drmanp No XI-—-ELECTIONS

“That a supp'’ementary sum not
exceeding Rs 15,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which wi'l come 1n course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Elections’ "

Demanp No XV-—-Porice

“That a supp'ementary sum not
exceeding Rs 2,76,400 be granted
to the President out of the Con-
sohidated Fund of the State of
Kerala to defray the charges
which w1'l come 1n course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Pohce'”

Demane No XVII—EDUCATION

“That a supplementary sum not
exceeding Rs 6,300 be granted
to the President out of the Con-
sohdated Fund of the State of
Kerala to defray the charges
which wiil come in course of pay-
ment duning the year ending the
31st day of March, 1980, in respect
of ‘Education’”

DEMAND No

to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which w1l comc m course of pay-
ment during the ycar ending the
S1ist day of March, 1860, in respect
of ‘'Construction of Irrigation,
Navigation, Embankment and
Drainage Works (Non-commer-
cial)* "

AccounTt ofF Crvi.  Works OuTsios
THY REVENUE ACCOUNT

“That a supp ementary sum not
exceeding Rs 35,100 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which wi'l come in course of pay-
ment during the year ending the
31st day of March, 1860, in respect
of ‘Capital Account of Ciwvil
Works Outside the Revenue
Account' "

Demano No XLIV~LOANg AN

ADVANCES BY STATE GOVERNMENT

“That a supplementary sum not
exveeding Rs 1,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Kerala to defray the charges
which wiil come in course of pay-

XXX VIH—CAPITAL
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ment during the year ending the
31st day of March, 1960, in respect
of T.oans and Advances by State
Government’.”

14.09 hrs,

MOTION RE: POLICY OF GOVERN-
MENT IN REGARD TO PUBLIC
BORROWING-—contd.

Mr. Deputy-Speaker: The House
will take up further consideration of
the following motion moved by Shn
A C Guha on the 28th August, 1958,
namely —

“That this House takes note of
the policy of the Government in
regard to public borrowing and
urges upon the Government to
bring necessary legislation regu-
lating 1ts borrowing power as
envisaged 1n article 282 of the
Constitution ”

Shri Naushir Bharucha (East Khan-
desh) Mr Decputy-Speaker, Sir, 1
think my hon friend Shr1 A C Guha,
Shr1 Feroze Gandhi and his colleague
who tabled this No-Day-Yet-Named
Motion deserve our gratitude for
focussing the attention of the Honwt
on a very mmportant qu stion, mz2, the
polrry of Government in regard to
public borrowing and the need for
having legislation so a< to fulfil the
intention underlyving article 292 of the
Constitution Though 1t 1s an enabi-
ing article. article 292 defimtelv con-
templates that there should be seme
sort of limitation placed on the bor-
rowing power. It savs

“The executive power of the
Union extends to borrowing upon
the security of the Consolidated
Fund of India within such hmits,
fany . " ete

It is true it 1s open to Parliament not
to place any hmts, but my submis-
sion is that there are definite dis-
advantages in not placing such limits
In the first place, it encourages reck-
jess spending. Secondly, it does not
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rouse the Government to a sense of
urgency to find out where all this
borrowed money goes and how it is
spent, Thirdly, with excessive bor-
rowing there is a possibility of the
credit of the Government being im-
paired. Therefore, I think by and
large, it is necessary that some sort
of limitation should be placed. I am
not contemplating a lhmitation by
means of figures; it may be a flexible
limitation, which may be connected
with the rise and fall, in the amount
of the Consolidated Fund of Indis. If
we say, for instance, that the borrow-
ing should not exceed, ten times the
amount of the Consohidated Fund of
India, it will give sufficient elasticity
in the borrowing powers of the Gov-
cernment

A large portion of the borrowing is
concealed 1n the form of guarantees
as well. Because, what the Constitu-
tion contemplates 1s not merely what
the Union of India borrows but also
what the Union of India guarantees.
To my mind, 1t 1s as good as borrow-
ing, though you may not be called
upon to fulfil the guarantees at the
moment Therefore, that point also
requires to be borne m mind in find-
:ng out the extent of concealed bor-
rowing 1n the form of guarantees.

There 15 one point to which I want
to invite the attention of the House
particularly, to which a passing refer-
ence wa, made by me earher, The
borrowing 1s not merely borrowing in
the open money market. It can also
be 11 the form of treasury bills issued
by the Government. This House wall
tecollect that the device of treasury
bil 4 existed in the time of the British
Gavernment and then it was used as
a sort of stop-gap device Whenever
the rcvenues lagged behind the ex-
penditure which had to be incurred,
this device was resorted to, ‘The reve-
nues _of the Union of India do mnot
come steadily at a regulated pace;
they come up in fits and starts. 8o
that it often happens that when the
revenue has not come, the expenditure
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